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ments to prepare comprehensive
schemes after investigation for the
:supply of adequate water to the co!-
liery areas?

Shri Hathi: The coal mines have
been asked to approach the State
Governments  with their °schemes.
Those schemes are vetted by the State
Governments. Bigger schemes are
vetted by the Central Ministry of
Health,

Shri S. C. Samanta: May I  kncw
whether the State Governments and
the colliery owners will have to share
the expenditure?

Shri Hathi: Generally, it is the res-
ponsibility of the State Government
and the coal mine owners. But we also
give assistance from the Coal Mines
Labour Welfare Fund. So, it is being
shared by the threc—mainly by the
mine owners in the mining area, then
the Stat¢ Government and then the
‘Centre.

Shri K. N. Pande: Even for the
quarters which have been constructed
by the Central Government, is the
responsibility of supplying water that
of the State Government?

Shri Hathi: The question is not
about supplying water to the quarters.
The question is about the water sup-
ply schemeg in the coal arca. Once
the water supply scheme 1s there,
naturally the water would be sup-
plied to the labourers. The question
is one of shortage of water supply
schemes in the area as a whole.

Shri Daji: May I know how many
State Governments have not yet res-
ponded to the scheme and what steps
the Central Government propose to
take in those States where the State
Government has not responded?

Shri Hathi: As I said. the various
State Governments have prepared
schemes for water supply. Somec are
prepared by them some by the col-
liery owners.

Shri D. N, Tiwary: May I know
whether there is any provision to
compel a colliery owner if he does not
take up this thing?
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Shri Hathi: Primarily, for waler
supply schemes in the coal area, the
responsibility is that of the State Gov-
ernment. But to supply water to the
labourers while on duty, it is the res-
ponsibility of the mine-owners. But
we have given them assistance, so
that both the State Governments and
the mine-owners would combine to-
gether in formulating schemes, and
the Central Government would give
a subsidy or some Joan.

Newsprint for Newspapers

#461, Shri Basappa: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether the distribution of
newsprint to various newspapers needs
improvement; and

(b) if so, what steps are takcn to
remove the hardships caused to cer-
tain newspapers?

The Minister of International Trade
in the Ministry of Commerce and In-
dutry (Shri Manubhai Shah): (a) and
(b). Arrangements for distribution of
newsprint to various newspapers are
made after taking into account avail-
ability of indigenous newsprint, im-
ports which can be effected under
speria] rupce payment arrangements
and imports against free foreign ex-
change allocated for newsprint. Some
difficultie; were experienced by smal-
ler newspapers in obtaining the
newsprint from stockists in the coun-
try. With a view to remove these
hardships, it has bcen decided in
consultation with the representatives
of the newspaper industry to grant
them licences directly, which they
could at their option utilize through
the stockists.

Sir, in this conncction T may draw
the attention of the House to & public
notice published in the Gazette of
India dated the 1st May, 1962.

o wifaw aw : F@T I Ma
e fo =Tl ) I agicy Frrer A
forr Wr & IO FOUT qZ AT @ F



2807 Oral Answers
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Shri Basappa: May I know what is
the total quantity of newsprint distri-
buted among these newspapers and
how the requirements of these news-
papers are assessed?

Shri Manubbai Shah: The assess-
ment is on the certifled circulation, as
certified by the authorised auditors
which the Registrar of Newspaper re-
checks in order to satisfy himself that
the certificate is al] right. As far as
the requirements are concerned, they
range between 85,000 and a lakh and

a quarter. If more werc available,
more could be consumed,

Shri Maheswar Natk: May I know
whether it is a fact that certain pub-
lications have drawn newsprint in
excess of their circulation and, if so,
whether publications which are ex-
periencing hardships cannot be given
a share of that excess quota?

Shri Manubhai Shah: The two ques-
tions are perhaps not so inter-linked.
As far ag the certificates are concern-
ed, they are given by chartered
accountants and auditors and are
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fairly reliable. and we do have a fur-
ther check also on them. And if the
hon. Member looks at the notice which
we have issued on the 1st May, 196:,
he will find that we have tried to pro-
tect the interests of the small news-
papers, that is the language news-
papers, by granting them practically
100 per cent of their requirements. It
is with respect to the larger news-
papers where we have been rather
strict; and., because of the lack of
foreign exchange and the internal
availability of newsprint we have sti-
pulated there that for those with a
circulation between ten thousand and
fifteen thousand copies, the maximum
which we can allow is 20 per cent in-
crease in circulation.

oY wed 5.7 1A FT AT
g M FAR AR aaaAg 2 &
TG A AATATT THT A——GH F7 A
F AT TH1 A——%yq FE T AT
AAfe 7F7 gaer e e v
afz 7, @1 W% faas T FEEE
#F oaf g’

it gt WE AW H aE A/Ee
aga AT B, HfEw armE @ i ad
2, sifs w1 o AT OF 99§
FAET AT Wifeq Aufye w1 3@H
e F7F w1 g ¢ Sfe gy
q&7 ¢ & F8 7 TG AT ARl
grar &1

Shri Sham Lal Saraf: Is the hon,
Minister aware that even newspapers
of less impirtance or from some less
important places have difficulties in
getting newsprint and if the Minister
is aware, may 1 know the steps taken
to ensure that supply is made avail-
able?

Shri Manubhai Shah: I would rather
request hon. Member or hon. Mem-
bers that if they find that any parti-
cular newspaper, after this liberalis-
ation policy, still finds some difficulty,
I am prepared to look into individual
cases.
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Shri N. Sreekantan Nair: May I
know whether newspapers, especially
smaller newspapers are even now
compelled to take any percentage of

Nepa newsprint from the total quota

and if so. what is the percentage?

Shri Manubhai Shah: There is no
.compulsion. It is indigenous produc-
tion. Naturally, primarily, use will be
based on indigenous production. We
have stipulated to newspapers that
there will be 50 per cent. quota from
‘Nepa and 50 per cent, imported.

Shri Umanath: May 1 know whe-
‘ther it is a fact that people have in-
variably to come to Delhi to secure
permits and if so, what action Gov-
ernment proposes to take so that they
may get the quota without having to
come to Delhi?

Shri Manubhai Shah: That is not
‘the situation.

! AYA qIER : FGT WEAT JAT
1 g9 I ¥ F1¢ fasga fa=n 2 f¥
AGTF q fAFTT % TN AHIAT F1
fag € a1 7 FA%7 F9047 AL faay
g7

WETN WEAT : JAAIG JEAT A F;T
% f Forer e sr@aTe & a1 & formrae
AT IAFI AT AA |

Shri Venkatasubbaiah: May I know
-whether instances of blackmarketing
©of newsprint drawn in excess of re-
quirements have been brought to the
notice of the Government and if so.
-what action has been taken?

Mr. Speaker: He has answered that
question.

Shri Manubhai Shah: That is what

I have answered.
qfeT IqT0 Wo AT : Fa7
oA A 3T AT R ATI-AIATT HT L
fr wAII F owtaftEw W e
aifzea Wy sqAfaer o7 geAT & 7
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g0, 1 37 afswya § faars war
FTAATEY *Y TE 2 °

oY gy wig: 58 Ay ¥ gACh
Tdr zazdt g, a@ifs  sqafye Fwr
a7 # AR gwa gafye
IATEA FAT ¢ 7 A sEal 1 3
& fa, afew, Sa7 fs A 9geq 7
Fg1 §, 7ed) fod agm &v7 % fam
® | feaarar @ wogw & fF g g@ Ay
# A samet A &7 A%y, sfew §
qg wrRAEa & =gar g & ozmra
Tar & & smar 7 saRr g9 fye
AT TF AR AT ATT W FAFAY
fara A are s & fao faaqr 9

Mr. Speaker: Next question.

Shri Hem Barua: On a point of
order, Sir, the hon, Minister just now
said in reply to a question that there
is no excess drawing of newsprint by
some newspapers. That is what he
has said as far as I understood. The
Estimates Committee in their Sixtieth
Report hag distinctly pointed out that
there are major discrepancies in the
circulation claims of certain news-
papers and they draw newsprint in
excess. I think the point of order
lies in the fact that there is no re-
semblance in the two statements—the
statement made by the hon. Minister
and the statement in the report of the
Estimates Committee.

Mr. Speaker: Order, order, There
is no point of order. The Estimates
Committee has submitted its own re-
port. The Government may or may
not agree on that. The Government
has given what its opinion is or what
the facts according to it are. Only
the Member wanted an opportunity to
put a supplementary which he did not
get and he has put it now in the form
of a point of order. It is mo point of
order. Next question.

Shri Hem Barua: May I humbly
submit, Sir, I am very badly misun-
derstood and badly painted by you.
In all humility I say.
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Mr. Speaker: I am very sorry if he
says that I have painted him badly. 1
have rather painted him in very bril-
liant colours. Now, he is misunder-
standing me. I never misunderstood
him. Shri Balmiki.

Public Sector Projects in M.P.

R f Shri Birendra Bahadur Singh:
463. 3 Shri Vidya Charan Shukla:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government's attention
has been drawn towards the recent
appeal of the Madhya Pradesh Chief
Minister to establish more public sec-
tor projects in Madhya Pradesh be-
cause of State’s backwardness and its
central position in India; and

(b) if so, the reaction of Govern-
ment to the above statement?

The Minister of Industry in the Min-
istry of Commerce and Industry
(Shri Kanungo): (a) and (b). A
statement is laid on the Table of the
House.

STATEMENT

Yes, Sir. Government’s approach in
the matter of location of public sector
projects is that, other things being
nearly equal, preference is given to
States which have not so far had a
reasonable share of benefits in  this
regard. Subject to this broad ap-
proach, details connected with  the
selection of location for such projects
are gone into by Government, often
with the assistance of ad hoc techni-
cal committees. The reasonable
claims of all States in this regard are
duly taken into consideration.

Mr. Speaker: Shri Birendra Baha-
dur Singh. 1 have to call the hon.
Member voluntarily.

Shri Birendra Bahadur Singh: May
1 know whether the Madhya Pradesh
Government has written formally on
the subject to the Government of
India?
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Shri Kanungo: No. We have not
received any communication from the
Chief Minister.

T Mfa | F4T AT 1T TG
g fx fow awg wew ww &1 oAy I
S TAFT AT 47 I9 94 q8  ARAT-
a9 fear mar ar fF g @ wfaw &
nfu® T S 7 TqIOET R WA |
qAAE 7T Y ¥ Y FEEHE @r @
IqFT [@EF F A AEIAE AT
frwadY g1, 08T 9aT A IAaT & 1 7
STAaT ATeaT § fF Far 3@ araw ¥
qrr A g w1 fqa fwar 97 @
g7

SFTIAM . 39 I FT @A H
qAAE g6 F1 9@y T fF aga
FHAT TSFEH Fgi @ A § @A
wTEd F WFES § ) qgi 9T SqYuav da v
T faar war & 1 g F o A= far-
fog & 3 & s 07 gAY AN N
EAum

Shri A. S, Saigal: Have the Madhya
Pradesh Government made any pro-

posal for locating the people’s car pro-
ject in that State?

Shri Kanungo: No, Sir.

Mo Marg T\ : AT /A ST
T &g f& agi 9T 91 grpfaw NF §,
IART S § @ FT agT & fog Ao
FATS 1 WY § | FT AWAG AR ST
Tt g ¥ 5 aeax o gz
T # agd @ grafaw 9 § A
T T I HT F1E =q1 g1 g !
Shri Kanungo: That is not correct.
The Planning Commission is aware of’
all the resources and of the need for
exploitation of all those resources. But
what I meant to say was that today
the public sector projects located in
Madhya Pradesh are of a high invest-

ment value as compared to those in.
other States.





